
IN THE COURT OF THE SESSIONS JUDGE, I/C,
 LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.197/2022.

Smt Madhumita Das 
..............Accused.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Sessions Judge, I/c, 
Lakhimpur, North Lakhimpur.

Advocate for the Accused: Mr D. Bhuyan
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 22/08/2022.
Date of Order: 22/08/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned  counsel  on  behalf  of  the  accused  Smt

Madhumita  Das  has  filed  the instant  application

under Section 439 of Cr.P.C. for granting bail to the

accused in connection with North Lakhimpur P.S.

Case  No.384/2022  corresponding  to  G.R.  Case

No.823/2022 under Sections 379/420 of I.P.C.

3) The brief facts of the case is that on 11/07/2022,

complainant namely, Sri Byash Jyoti Konch lodged

a written petition stating that on 03/07/2022, Smt

Madhumita Das came to his  marriage ceremony

along with Smt Anjali Das from Guwahati. Due to

the illness of his father-in-law and  mother-in-law,

they  gave  the  SBI  ATM  card  (bearing  A/c

No.11015776167 in the name of Janmoni Bhuyan)



to  Anjali  Das  for  withdrawing  some  cash.  After

attending  the  marriage  ceremony,  when  she

returned  back  to  Guwahati,  she  did  not  return

back  the  ATM  card.  From  06/07/2022  to

11/06/2022,  some  unknown  miscreant  withdrew

an amount of Rs.1,14,000/- in different times from

the ATM card  from different  places  of  Guwahati

from the  said  account.  On  11/07/2022,  his  wife

Smt Leeza Priya Neog got information about the

transactions  when  she  checked  the  messages.

Also  on  03/07/2022,  cash  Rs.60,000/-  and  one

gold  earring  had been stolen from his  father-in-

law's  home.  The  inquiry  had  been  made  vide

North  Lakhimpur  P.S.  G.D.E.  No.277  dated

11/07/2022.  Accordingly,  the  case  is  registered

vide  North  Lakhimpur  P.S.  Case  No.384/2022

under Sections 420/379 of I.P.C.

4) Learned  counsel  on  behalf  of  the  accused  has

submitted  that  police  recovered  the  substantial

money which is alleged that the accused person

withdrew from ATM. Moreover,  she was arrested

on 31/07/2022 and  police  got  sufficient  time  to

investigate the matter. 

5) Learned A.P.P., on the other hand, has submitted

that  there  are  sufficient  incriminating  materials

against the present accused. Therefore, bail may

not be granted to the said accused.

6) Today the matter is fixed for case diary and upon

perusal of the same, it is revealed that besides the

allegation  of  unauthorized  withdrawal  of  money

from the ATM, there are also allegations regarding



the stealing of cash Rs.60,000/- and gold earring.

All those articles are not recovered till today from

the accused person. Moreover, the investigation is

also still  going on and therefore,  in  view of  the

same, it is not a fit case to grant the benefit of bail

to the accused person. Accordingly, the prayer for

bail on behalf of the accused is hereby rejected.

7) Disposed of.

8) Case diary/ Status Report/ G.R. Case Record may

be returned back.

Given under my hand and seal  of  this  Court on

this the 22nd day of August, 2022.

     (Syed Burhanur Rahman)    
           Sessions Judge, I/c,
   Lakhimpur, North Lakhimpur.

 
Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

 
(Syed Burhanur Rahman) 

Sessions Judge, I/c,
Lakhimpur, North Lakhimpur.


